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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
Original Application No. 22/23/EZ

Pritam Kumar

............ Applicant.

VS

State of Jharkhand & Ors

...... Respondents

AFFIDAVIT ON BEHALF OF THE Pradip Mahto Stone Crusher

(Respondent no.8) .

[. Pradip Mahato , son of Phuleshwar Mahto, aged about 47 years, by
occupation business, near shiv mandir, Chikor, Jharkhand-829105 do
hereby solemnly affirm and state as under:-

I. That I am the proprietor of Pradip Mahato Stone Crusher that is

respondent no.8 in this instant matter, | am well acquainted with the
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facts and circumstances of the case and 1 have been duly authorized to
affirm this affidavit, | have gone through a copy of the inspection report of
Jharkhand pollution Control Board dated 30/08/23 by the Regional
Officer JSPCB and Scientist MOEF (hereinafter referred to as the said
report).

2. Save what are specifically admitted hereinafter I deny each and every
allegation, statements, made in the said report and put the deponent to

strict proof thereof.

3. Isay that ] am not operating the Stone Crusher for more than two years
as stated by the committee in the said report. I am a law abiding citizen
and there have all the requisite licensed required to operate a stone
crusher till 2022. Copy of the CTO dated 1/01/22 is annexed herewith
and marked as annexure A.

4. 1 say that I have closed the stone crusher during 2020 and do not

intend to operate the stone crusher, no pollution was created by the

respondent unit during the time when the stone crusher unit was in
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S. I say that it is also stated in the s:eud report of the committee that the unit

is 155 meters away from the nallah and no pollution of nallah have taken

place due to the crusher unit, moreover no distance criteria of stone
crusher unit from nullah is prescribed by either by CPCB or by the State

PCB.

0. | say that there are no directions upon me by the Committee in the said
report, | therefore humbly submit that this Hon’ble Tribunal may direct
deletion of my name from the array of respondents of the Original

Application being OA no.153/23.

VERIFICATION
I, Pradip Mahato , son of Phuleshwar Mahto, aged about 47 years, by
occupation business, near shiv mandir, Chikor, Jharkhand-829105 , | am
the deponent above named and I do hereby verify that the contents of the
above affidavit are true and correct to the best of my knowledge which are

derived from the relevant office records. No part of it is false and nothing

material has been concealed there from.

January, 2024

Verified at Kolkata on this
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JHARKHAND STATE POLLUTION CONTROL BOARD

NG, HEC COMPLEX, DHURWA, RANCHI 834004

TOWNSHIP ADMINISTRATION BUILD!
2400852/240184 7/2400979/2400139

L clephone: 0651-2400850 (Fax)/ 2400851

Datcd  2022-01-01

RO NG ISPOBATO/RNC/CTO-TLod 19222020

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and

under section 21 i the Air (Prevention & Countrol of Pollution) Act, 1981

I "}PPI!Ciill(’l- (3 dated 202 1-11-22 01 M/S Pradeep Kumar Mahto, Occupier Naine :I’rudyup Kuinar Maht
for cuasent under section 25 (1 )}b)/25 (1) ()26 [ e Waler (Prevention & Control of Pollution) Act,
1974 and under section 21(1) of the Air (Prevenaon & Control of Pollution) Act,1981..

2. Documents Reiied Upon:

o) The conient of No Objecuan Certiicate (NOC, vide rel. no. 2048, dated 24.03.2003.
(b) The content of Consent 10 Uperate (C'10), vide ret’ no. D-1034 (C). dated 16.04.2013.
(¢) The content of self certificate regarding procurement of raw material from valid sources.

(d) The content of lnspection Report (1R). vide ref o 1407, dated 08.12. 2021,

3. The consent is granted under section 25 / 26 ol the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Coniiul of Pollution) Act, 1981 to operate the project in
Mauza -Sudi . P S -Sudi , District -RAMGARH , as follows:

I .
! r
Project ' Sire-Area Invesancat | Produce & Capacity ] Penod of CHO
| li‘\’n;‘))
[ e - . . _ - s
Plot Nos. Area Date of issue
j To
R !v [ — | | | I R B
Before L SS(O1d)82(Ne | Aci¢ W28 Fues | Steie Chips- 600 31/12/2027
Expansion . wj. Khata No.- | | | civaay |
71
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(A) Spcciﬁc Conditions:

| rhat, the ocouper shall construct al feast 10 teevimgh wind breaking wall.
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That, the occupier she : . :
3. That, the occupicr shall obtain raw material only from valid Souree only

a1 of mimmum ten fect height.

b Ihat, the occumer s .
at, the occupier shall construct and mamtam pucca boundary W

5. That, the occupier shall not do crushing actvities beyond the penod of ¢ 'O unless and unbl the occupet

has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

6. That, the occupict shall store all taw matenials and products ander shed and shallas far as practicable (v
nstall dust catchers over uncovered space

\

their processing and tanster under foolprool cover(s) i stiall

of processing and translers.

7. That, the occupier shall maintain register for production and dispatch and submit return to the Board.

. That, the occupier shali maintain the concentiauon ol dust up to 10 meeer from the crusher withim 60U

g/Nm3.

9. That, the occupicr shall make all road pucca und shall maintamn good house keeping by regular cleanin;
& wetting of the premises and dust prone arcas.

10. That, the occupier shall submit compliance ol this C 11U conditons alongwith the recent unialysis 1epo. is
cvery year before 120 days of the expiry datc of this CTO suceessively.

[1. That, the occupier shall submit applications for renewal of consent under section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with

requisite fee and documernts showing compliance of all oi’ the above conditons.

(B) General Conditions ©

(h That, the occupiei shall mamtain the Natic ial Ambient Air Quality Standard given below:
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‘ |

I Pollutant

(2)

Sulphur Dhox.de
(502), pg/nu

Nitrogen Dioxide
(NO2), pg/m3

(I

Particulate Matter
{size less than 10
wm) or PM 10,
Hg/ms3

Particulatc Matter
(s1zc¢ less than 2.5
um) or PM2.5,

ug/ms3
Ozone(O3),
ug/m3

Lead (Pb) pg/m3

Carbon Monoxide:
(COjmg/m3

i
i
|

Fine Woehied
Average

3)

Arual
24 houis

Annual
24 hours

Annual

24 hours

Annual
24 Lours

8 hours
1 hour

Annual
24 nours

3 bours
I hour

Ammomnia (NH3}
pg/m3

Benzene (C6116)
ug/ind
Benzo(a)
Pyrene(Bal’)
Particulate Phase
"~ only ng/m3

Arsenic (A,
ilc‘;" e

Nickel (N1)

Annual
24 hours

Annual

Annual

Annual

Note : Serial go. | o 4 - Mandatory
Serial no. 5 o 12 As applicablie [ur s

_6’—

Concentration in Ambient AIr

industial, Leologically
Residential, Rural Scn:ﬂyvc Arca
and Other Arca (notified by
Central Govt.)
4) (5)
50 20
80 80
. S - r-., N
40 30
80 30
| 60 60
100 100
40 40
60 60
100 100
180 180
0.50 0.50
iU 1.0
| U2 02
04 04
100 100
400 400
(5 05
01 01
UG 06
5 -
0 20
e——
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(3)

H

(6)

(7

(8)

(9)

(10)

,7_ 64

Phat, the occuprer shall mamtain the cossion quahty within the standard and the quantity, as follows

J - ——— ] N — —
o |
E SN Paramecter Standard ‘
| | ) P
i .
1 | Particulate Matter 150 mg/Nm3
That, the occupicr shall keep process elfluent in close-circuit and the quality of effluent from other

sources 1n conformity with the standard (s) and the discharge quantity as below:

Parameier Standard

| Total Suspended Solids NA

I'hat, the occupier shall dispose of solid wastes as follows:

|
SN | Waste Type Mode of Disposal
b R T
| | . . .
1 - Hazardous Carbonaceous Wusles | In co-processing in high
‘ temperature fumaces oﬁrﬁ}qms
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 - Non-Carbonaceous Non- As a substitute of Soil or Mineral |
; Hazardous solid wastes/ Miiie
‘ | Over Burden

That, the occupicer shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That the oceupier shall mstal] and matcun Ceatral Giound Water Board! State Ground W ater
Dircctorate approved system of ram water parvestig-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupicr shall submit eny 11‘«);111»:‘11};11 staciient with supporting stichiometric caleulations
amalyses reports every year latzst by Suth septetiber ol the next financral year.

That, the occupier shall submit repori(s) duly moniforcd and issued by an NABL accredited / 1SO
9001:2008% and OHSAS 18001:2007 cc_rhﬁcd Igbu_rqlory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO ycarly at required periodicity.

wval ) N " ] ae =~/ A
That this CT0 s valid subjected to the vahidily oty Eease/Mining
Plan'T cotend!iy T Clrontental Cleardnve i opicnble In case ot no renewal ol J\/IIIIH §
L ease/ Minmy Plan, thins consent shall bo aeated i ievoked sutemaucally. "



(o Phat, tns C 1O s issued rom the covironme sl anple only and docs not absolve lhc g:~?CtJl7'UT ol
other statutory obligations prescribed under un'y (;um faw of any other instrument In force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the ime:
demg i foree, rests with the industry/ univ occupier.

That, this CTO shall not in any way, adversely atleel or jeopardize the legal proceeding , zf:m)(,u
mstituted i the past or that could be | instituied meainst you by the State Board for violation of the
provisions ot the Act or the Rules made there unded

(13) Lhat, the occupier shall comply with all applicable provisions of the Water (Prevention & Control ot
Pollution) Act, 1974; the Water (l’rcvcnli{nl: & (‘onltrol of Pollution) Cess Act, 1977; the Air

{Prevention & Control of Pollution) Act, 1981: and the Environment (Protection) Act, 1986 and Rules
made there under.

4. Phag, this CHO shall not sbsolve the occupier [rom muking compliance of other statutory prescribed
under any law or direction of courts or any ciher iustrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ ce_:rtificate submittgd by the
unit. This C'TO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is foand false/fictitious/forged in future.

6. The Qrdec shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approvai ef tke Compeicni authority

RAM PRAVESH mimianaiaws  [Ram Pravesh Kumar|

. i
CLL UT08 CONIHOL BOARD.
G i3 004, 13 naridwandt

KUMAR fs‘:%m:secﬁon Head, Hazaribag!:
Memo No. : JSPCB/HO/RNC/CTO-1 1641922/2022/1 Dated : 2022-01-01

Copy to: M/S Pradeep Kumar Mihto, At- Sudi, Bhadanimagar, Ramgarh/ Chief Inspector of

Factorics.Ranchi/ Directon of Tndusty v Jov eramnent ol sharkhand, Ranchi/ Director of Mines, Government

of Jharkhand, Ranchy Deputy Commssioner,Guidiy UFO Giridily DMO,Giridib/ RO, JSPCB, Hazarioagh
_ . , : RAM PRAVESH St e o

for information & nccessary action. KUMAR f’:—_ -

. [Ram Pravesh Kumar
Section Head, Hazaribagl,
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